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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN ZONE
' BENCH, PUNE

MISC. APPLICATION NO.02 of 2025

\ Vishnu A. Mori ....Applicant

VERSUS

The State of Gujarat & Ors. ....Respondents

AFFIDAVIT-IN-REJOINDER ON BEHALF OF THE APLLICANT

I, Vishnu A. Mori, Aged: 43 years, Gender: Male, residing at:
Aadipur, District Kutch, Gujarat, the applicant herein, do hereby

solemnly affirm and say on oath as under:-

I state that I am conversant with the facts of the case and I am filing the

present affidavit-in-rejoinder with a limited purpose to bring the correct

facts to the notice of the Honourable Court and deny the report

submitted by the respondent — GPCB and stick with those facts which
are stated in the report/reply.

It is stated that the respondent company — Shree Dutt India Pvt. Ltd. has
wrongly shown the total production from September-2023 to September-
2024 but, the same could be found contrary looking to the GST return
and Raw Sugar imported as company involved in the work of filtration
of sugar from the Raw Sugar and company shows the lesser production
than actually, they have produced.

It is stated that looking to the water consumption of the company, per

day 6,14,000 liters and .company shows its monthly production of 1398
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matric ton per month which also confirmed the huge use of water by
showing the lesser production than the company had produced and the
committee had taken a sample at the time of visit. The committee only
observed the result of ETP outlet and ignored the material misconduct of
release untreated water by the company and on that aspect, nothing is
found from thg report.

It is stated that in the report itself shows that there is no inlet and outlet
flow measuring device was installed in the company. Therefore, no
actual data of how much polluted water came out from the company.
It-is stated that the specific case of the applicant of the company using
survey No.150 of Village Varsamedi which is owned by the company
but, it is used for the disposal of polluted water and that fact is clearly
absent from the report and the measure error remain in the report
looking to the case of the present applicant. Moreover, due to releasing
of polluted water in the said survey No.150 of the village, one “Neel
Cow” died due to that reason and Forest Department had also filed a
complaint against the respondent — Shree Dutt Pvt. Litd. and the said fact
is also not mentioned in the report. A copy of the complaint given by the
Forest Department is annexed herewith and marked as Annexure-R-1 to
this rejoinder.

It is stated that on the complaint given by the present applicant before
the Ld. NGT, Principal Bench, Delhi in this regard, the Ld. Tribunal has
taken a suo-moto being OA. No.839/2024 and by an order dated

29.09.2024, one joint committee was constituted wherein, the Collector,
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Kutch and GPCB has to be investigated and during the examination of
the issue, the samples were taken by the joint committee at that time, the
Viilagers and other local peoples are present and they have also shows
the e\(idence but, the same was ignqred and not taken in the inspection
and that resulted into no proper sampling and the relevant process was
not carried out and therefore‘, no proper report came on record.
Moreover, as and when the respondent — Shree Dutt Pvt. Ltd. had
released the polluted water at that time, it is informed to the GPCB,
Collector and other local authority with evidence but, no immediate
examination was done and as and when, the local peoples have red-
handed caught the company for releasing the polluted water at that time,
GPCB had given formal closure for some days and thereafter, order of
revocation has been given and again, the same repetition of releasing
polluted water, incidents were repeated which shows no effective and
permanent step not taken by the concerned to curb the pollution issue.
It is stated that in past and as per the information received under RTI, the
report dated 20.07.2024 for the place inspection dated 17.07.2024 at that
time, in the said report it is found that contaminated waste water
discharging in the river and closure was given. on 21.07.2024 to the
company and also directed to recollect that polluted water but, till today
the said direction was not followed and such type of examination is
missing in the report and aim and object of the company by hook and
cook not followed the direction of the Pollution Authority and repeating

such kind of incident and playing with the process of the GPCB and
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continuing his act for polluting the nearby land including the river and
adjoining open lands. Therefore, such kind of behaviour and old incident
are not properly addressed in the said report and that resulted into the
report not contained the real facts.

It is stated that the report dated 08.02.2024 in connection with the
sample taken by the Harsh Patel of the GPCB, Eastern Kutch dated
3i.01.2024. In that report, the sample which is passed but, the very said
sample was tested by the joint committee, then the said sample test was
found failed which shows that the GPCB, Eastern Kuich had not
properly examined the sample in past and favourism or ignorance on the
side of Pollution Control Board prima facie seems for the respondent —
company. A copy of the one of the reports which is found under RTI by
the applicant is annexed herewith and marked as Annexure-R-2 to this
rejoinder.

It is stated that looking to the above stated facts, it is found that there are
some lacunas remained in the report and such facts are not came on
record. Therefore, further report is required to be called for in
connection with the case of the present applicant and more particularly,
the survey No.150 which is highly polluted for the discharge of ill-
treated water and the said water were overflow from the very same plot
and also, the rain water mixed with the said polluted land being survey
No.150 and spreader into nearby places and another portion of repetition

of incident of discharge, none treated polluted water in the river and pass
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7‘/ ' the suitable order looking to the factual background of the case of the

present applicant.
What is stated above is true and correct.

o
; Solemnly affirmed on this 2¢ day of March, 2025 at Ahmedabad.

DEPONENT
Identified by me,

gww .

Advocate. &G. 3. No... 1 —=
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(S.M.V.)-Y -1230-10,000 Book-2-2017
V.5.- Tarav/102015/1527/F Date- 24-1-2017 Seal of
RANAGE FOREST OFFICER
ANJAR —KUTCH
Beat- Gandhidham / Round- Gandhidham-2 / Range- Anjar / Department-

Kutch East Department
Crime number- 01 / 2023-24

Kirst Report of Forest Crime

(Copy to be sent to Divisional Office)

1. Sr.No. 1; Date- 27/2/2024;
Time of commission / filing of the crime- 19:30 hours
2. District: - Kutch
Beat Name: - Gandhidham
Round Name; - Gandhidham-2
Round Crime Number: - 01/2023-24
Range Name: - Anjar (Normal) Range
Range Crime Number: - 07/2023-24
Department Name- Kutch East Forest Division
Departmental Crime Number: - ...........ccocovvnivnnn...
B Crime scene: - Comp. No. / Survey No. ..cooovvivnin. ; Beat-
Gandhidham; Round- Gandhidham-2; Range- Anjar; GPS Point-
................ ; Latitude- 23.152624 N; Longitude- 70.14262 E

4, Brief details of the crime: -

Cutting Trespass Vehicle Others
Encroachment Cultivating Forest
fire




5.

10.

11.

237

| Szormg tuflian (‘dt%/'é\r QJ_ & foF-

Damage to the Birdseed Hunting \/
arrow

Law and Section / Rule: -

LAW ARTICLE AND RULES

Indian Forest Act, 1927

Wild Zoos Act, 1972 | 2(16), 9, 39, 51, 52

Others

Description of the crime: -
It is a matter of illegally burying the dead body of the Nilgai, which is
a Schedule-II wild animal as per the Wildlife Protection Act, 1972, in
the ground and hunting it with the help of each other.
How did you get the information: - According to the written complaint
of the Environmental Development Foundation dated 27/2/2024.
Name/Address/Photograph of the accused (if possible): - ................
What hgppened 1o the BEEUSEH] = sesessmwn vs 55 1 8 soenmmmasmmmmesy s 1 3 8 s sovms
If it is Muddamal, what is the arrangement: - The body of Nilgai Jiv-1
has been seized from the spot and sent for further post mortem
proceedings.
Action taken after the crime was registered - Further legal investigation
has been initiated.
Katodiya
Signature of the person reporting the crime: -

Name Designation: -
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PARYAVARAN VIKAS FOUNDATION

26-27, Maitri Residency, Nr. Mangleshwar Temple, Lilashah
Kutia, Meghpar (B) Tal. Anjar, Kutch, 370 110, Guj.

+91 99981 09393 pvitindia@gmail.com
Paryavaranvikasfoundationindia pvt_india pvt_india
By E-Mail Date: 27/02/2024
To,

Range Forest Officer,

Anjar Range, Anjar- Xutch.

Subject: - Shri Dutt India Pvt. Ltd. Serious complaint
regarding immediate stop of the terrible water and
land pollution caused by the wildlife violence caused
by Varshameli, Anjar-Kutch., Gujarat.

Respected Sir,

Jai Bharat has to inform that, in Varshameli village of
Anjar taluka of Kutch district and near the border of Modavadar village
and in front of the main gate of Sheel Oil and Fats Pvt. Ltd. Company,
Shri Dutt India Pvt. Ltd. is openly violating environmental rules.
Illegally polluted chemical-containing wastewater has been released on
the land behind and around the above unit for a long time. In that regard,
we have made a complaint to you by e-mail dated 11/09/2023. After
that, a written complaint has been sent to S. D. M. Anjar on 21/09/2023
by e-mail and also informed by phone. But till date, it does not seem
that any legal action has been taken against the company mentioned in
the subject. The highly polluted wastewater of that company is flowing
into the land and it goes into the natural water flow nearby and through
that flow it is going into the pond of Modavadar village nearby. But that

water has been polluted by the above company which is not fit for
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drinking by anyone. If this is not done, then the water from the pond in

: Modavadar village will be made available to the responsible persons
(officials) of the company mentioned in the subject before the panch /
witness and given to them to drink, thus it will become "milk of milk
and water of watet".

Due to the fact that no government agency has taken
our complaints including evidence seriously till date, a serious
incident took place two days ago. The incident is that a nilgai died
prematurely due to drinking the poisonous water released by the
above company in the neighboring agricultural land. Sir, regarding
the repeated complaints received by our organization from the
locals for the last two days, our team visited the area around the
above company again today. According to this, the above company
is still releasing polluted wastewater, the adjacent agricultural land
is filled with a pond of toxic water illegally discharged by the
company, and the rate at which this polluted water is being
discharged by the above company is still the same as of today,
which has neither decreased nor stopped.

In the above serious matter, we request SDM Anjar to
properly investigate all our above issues and regarding the wildlife
violence, groundwater and land pollution being committed by the
company, the Forest Department, Central Pollution Control
Board, Gujarat Pollution Control Board, Agriculture Department,
Groundwater Authority, concerned local government officials and

the person from our organization, first a Panchnama should be
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done immediately under your leadership of that place and the
groundwater, soil and water samples of the Modavadar village
pond should be taken and sent to the appropriate laboratory
designated by the government for examination and if proven, the
company should be ordered to be closed down with immediate
effect (closure should be given) and this company is running
unhindered due to the sweet eye of anyone. Therefore, we demand
that the corruption committed therein be investigated in depth and
strict action be taken against the culprits.

Otherwise, our organization will immediately investigate
and take legal action against the above company in the High Court or
National Green Tribunal in the public interest against the above
company and its related parties, which you will take a clear note of that.

Hope for proper action.

Yours faithfully
S/d
Diptiben V. Mori

National Vice President,
Environmental Development Foundation
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